
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

(WESTERN ZONE AT PUNE) 

 

APPEAL NO. 20 OF 2022 (WZ) 

 

IN THE MATTER OF: 

PAUL LOBO & OTHERS ... APPELLANTS 

VERSUS 

GOA COASTAL ZONE 

MANAGEMENT AUTHORITY  

& OTHERS …RESPONDENTS 

 

 

 

 

ADDITIONAL AFFIDAVIT 

ON BEHALF OF RESPONDENT NO. 1 

GOA COASTAL ZONE MANAGEMENT AUTHORITY 

 

 

 

 

 

 

(KINDLY SEE INDEX INSIDE) 
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ADVOCATE FOR RESPONDENT NO. 1 
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2.
 

sak
e o

f 
bre

vit
y 

par
t of

 
the 

pre
sen

t 

Af
fid

av
it and are not 

bei
ng

 

rep
ea

ted
 for the Ap
pe

al.
 The 

co
nte

nts
 of

 
the

se 

A
id

av
its

 may be
 

read
 to

 
be

 

L.
01

.20
23

, 

16
.10

.20
24

 und 

I1
.1L

.20
24

 in
 

the 

ca
pti

on
cd

 

The 

an
sw

eri
ng

 

Re
sp

on
de

nt has 

1.
 

and am, as
 

suc
h, 

cap
abl

e of
 

aff
irm

ing
 the 

pre
sen

t 

At
lid

av
it. 

fac
ts and 

ci
rc

um
sta

nc
es

 

from
 

wh
ich

 the 

pr
es

en
t 

Ap
pe

al 

ari
ses

 pre
sen

t 

Sp
eci

al 

L.c
ave

 

Pe
titi

on
. I am

 

w
ell

-c
on

ve
rsa

nt
 

with
 the 

as
 

GC
ZM

A for the sak
e of

 
bre

vit
y and 

co
nv

en
ien

ce
) in

 
the Co

ast
al Zon
e 

M
an

ag
em

en
t 

Au
tho

rity
 

(h
ere

ina
fie

r 

ref
err

ed
 to

 

I 
am

 

the 

Me
mb

er 

Se
cre

tar
y of

 
the 

Re
sp

on
de

nt No. 

1 
Goa 

un
de

r: 
To

we
rs,

 

Pa
tto

. 

Pa
na

ji. Goa
. do

 
her

eby
 

so
lem

nly
 

aff
irm

 and sta
te as

 

M
an

ag
em

en
t 

Au
tho

rity
, 

hav
ing

 m
y 

off
ice

 at: 4th 
Flo

or, 

De
mp

o 

I.
 

Sa
ch

in S.
 

De
sai

, 

bei
ng the 

Me
mb

er 

Se
cre

tar
y, Goa 

Co
ast

al 

Zon
e 

GO
A 

CO
A

ST
A

L 

ZO
NE

 

M
A

N
A

G
E

M
E

N
T

 

A
U

TH
O

R
IT

Y
 

O
N

 

BE
HA

LF
 O

F 
RE

SP
ON

DE
NT

 NO. 

I 

A
D

D
IT

IO
N

A
L 

A
FF

ID
A

V
IT

 

&
 

OT
II R

S 
M

A
N

A
G

EM
EN

T 
AU

TH
OR

IT
Y 

GOA 
CO

AS
TA

L 
ZON

E 

...R
ES

PO
ND

EN
TS

 

VE
RS

US
 

O
F 

G
O

 

PAU
L 

LO
BO

 

&
 

OT
HE

RS
 

IN
 

THE
 

M
AT

TE
R OF: 

... 
A

PP
EL

LA
N

TS
 

2/02
/z029

) RNo
 301 

AP
PE

AL
 NO. 

20
 

O
F 

202
2 

(W
Z) |W

ES
TE

RN
 

ZO
NE

, A
T

 
PU

NE
J 

BE
FO

RE
 THE 

HO
N'B

LE
 

NA
TIO

NA
L 

GR
EEN

 

TR
IBU

NA
L 

file
d 

Af
fid

av
its

 
dat

ed 

1
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6 

Re
ini

nd
er,

 aid wer
e not 

ple
ad

ed
 in

 
any 

ma
nn

er in
 

the 

Ap
pe

lla
rnt

s for the firs
t 

tim
e in

 
this

 

Ad
dit

ion
al 

Ai
dav

 it in
 

cla
im

s. 

The
se 

un
fou

nd
ed

 

all
eg

ati
on

s 

hav
e 

bee
n put up

 
by

 
the wi
tho

ut 

pro
vid

ing
 

eve
n 

a 
shr

ed 

of
 

evi
den

ce 

in
 

sup
po

rt of
 

the
ir 

ou
tra

ge
ou

s 

all
eg

ati
on

s 

aga
ins

t the 

an
sw

eri
ng

 

Re
spo

nd
en

t 

ou
tri

gh
tly

 

den
ied

. The 

Ap
pe

lla
nts

 

hav
e 

Jev
elle

d 

ba
sel

ess
 and 

A
t 

the 

ou
tse

t, the 

co
nte

nts
 of

 
the 

afo
res

aid
 

pa
rag

rap
h are co

rru
pt

io
n do

 
not 

oc
cu

r in
 

the 

fu
tur

e. bla
tan

t 

irr
ef

ut
ab

le 

ins
tan

ce
s of

 

co
llu

sio
n and iss

uin
g 

ap
pr

op
ria

te
 

di
re

cti
on

s to
 

en
su

re tha
t 

suc
h 

in
 

rel
ati

on
 to

 
the 

pr
es

en
t 

pro
jec

t, and mus
t 

co
ns

ide
r 

the 

Re
sp

on
de

nt 

GC
ZM

A und the 
Re

sp
on

de
nt No. 

2 

bet
we

en the 

Re
spo

nd
en

t 

Au
tho

riti
es.

 

pa
rti

cu
lar

ly sh
ou

ld also
 

take
 

ser
iou

s 

not
e of

 

the 

A
dd

iti
on

al
 

A
ffi

da
vi

t: 
to

 
the 

fo
llo

wi
ng

 

pa
rag

rap
h 

ple
ad

ed
 by

 
the 

Ap
pe

lla
nts

 in
 

the 

the 
an

sw
eri

ng
 

Re
spo

nd
en

t 

ex
pre

sse
s its 

str
on

ge
st 

op
po

sit
ion

 

sp
ec

ifi
c 

de
nia

ls.
 

Re
joi

nd
er may 

be
 

de
em

ed
 to

 
hav

e 

bee
n 

ad
mi

tte
d for 

wan
t of

 

ad
mi

tte
d 

he
rei

n. 

No
thi

ng
 in

 
this

 

Ad
dit

ion
al 

Af
fid

av
it in

 

Af
fid

av
it in

 
Re

joi
nd

er,
 

unl
ess

 the 

sam
e is

 
ca

teg
ori

ca
lly

 

ad
mi

ssi
on

 of
 

any 

con
ten

t of
 

the 

FGOA 

3 

Ho
n'b

le 

Tr
ib

un
al'

s 

ord
er 

dat
ed 

04
.04

.20
25

. 

Ad
dit

ion
al 

Af
fid

av
it 

pu
rsu

an
t to

 
the 

lib
ert

y 

gra
nte

d by
 

this Iim
ited

 

pu
rpo

se 

of
 

op
po

sin
g 

co
llu

sio
n 

Hon
 'ble

 

Tr
ib

un
al.

 I 
say tha

t this
 

Hon
 'ble
 

Tr
ib

un
al 

re
pr

eh
en

sib
le and 

sho
uld

 not be
 

en
ter

tai
ne

d by
 

this
 

*7
 

I 
say that

 the 

con
duc

t of
 

the 

Re
spo

nd
en

ts is
 

Re
joi

nd
er do

 
not 

wa
rra

nt 

a 
pa

rag
rap

h-w
ise

 

reb
utt

al. 

Ho
we

ve
r, 

The 

co
nte

nts
 of

 
the 

Ap
pc

lla
nts

 

Ad
dit

ion
al 

Af
fid

av
it in

 

Ap
pe

lla
nts

' 
Ad

dit
ion

al No
thi

ng
 in

 
the 

pre
sen

t 

Af
fid

av
it may be

 
dee

me
d to

 
be

 
any 

the 
co

nte
nts

 of
 

the 

Ap
pe

lla
nts

 

an
sw

eri
ng

 

Re
sp

on
de

nt 

is
 

fili
ng

 the 

pre
sen

t A
 

ffi
da

vit
 for the 

Re
joi

nd
er 

dat
ed 

02
.04

.20
25

 in
 

the 

cap
tio

ne
d 

Ap
pea

l. Thc 

The 

A
pp

ell
an

ts hav
e 

file
d an

 

Ad
di

tio
na

l 

Af
fid

av
it in

 

2
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-M
oEF

 
gra

nts
 

app
rov

al. 
re

co
m

m
en

da
tio

ns
 to

 Na
tion

al 

Co
asta

l 

Zone
 

Ma
nag

em
ent

 

Au
tho

rity
. 

-T
ec

hn
ica

l 

Sc
rut

iny
 

Co
mm

itte
e 

ma
kes

 

rec
om

m
en

da
tio

ns
 to

 

Te
ch

nic
al 

Sc
rut

iny
 

Co
mm

itte
e. 

-
Ma

na
ge

me
nt 

Au
tho

rity
. 

-G
CZ

MA
 ma

kes
 

re
co

m
m

en
da

tio
n to

 
GC

ZM
A. -N
CS

CM
 

bas
ed on

 
sat

ell
ite

 

im
age

ry and 

gro
und

 

thr
ou

gh
 

Fx
per

 
Me

mb
er.

 
-On 

rec
eip

t of
 

rep
res

en
tat

ion
, 

8 I 
say that

 

pro
ce

du
re 

fol
low

ed 

is
 

as
 

list
ed 

bel
ow

: 

re
co

rd
. 

2.
 

The 
rec

tif
ied

 
sat

ell
ite

 

im
age

ry and 
gro

und
 

tru
thi

ng.
 

M
an

ag
em

en
t who sha
ll 

ve
rify

 the 

CZ
MP

 

bas
ed on

 

lat
est

 ma
tte

r to
 

the 

Na
tio

na
l 

Ce
ntr

e for 

Su
sta

in
ab

le 

Co
ast

al 

ter
rit

or
y 

Co
ast

al Zon
e 

Ma
na

ge
me

nt 

Au
tho

rity
 

sha
ll 

refe
r the 

1.
 

W
he

ne
ve

r 

the
re 

is
 a 

dou
bt the 

co
nc

ern
ed

 

Sta
te or

 
Un

ion
 

I 

7 

fol
low

s: 
Re

vis
ion

 of
 

Co
ast

al Zon
e 

Ma
nag

em
ent

 

Pla
ns is

 cap
tio

ne
d 

Ap
pea

l is
 

oth
erw

ise
 

dev
oid

 of
 

any 
mer

it. 

to
 

pre
jud

ice
 and 

mi
sle

ad this 

Ho
n'b

le 

Tri
bu

nal
 

sin
ce the 

hav
e 

res
ort

ed
 to

 
thes

e 

un
su

bs
tan

tia
ted

 

cla
im

s at
 

this stag
e only
 draw

n from
 the 

Ap
pe

lla
nts

' 

Ad
dit

ion
al 

Af
fid

avi
t is

 
that

 

they
 

cap
tio

ne
d 

Ap
pca

l. 

lle
nc

e. the only
 

inf
ere

nc
e that

 can be
 

Mo
EF 

-
Na

tio
nal

 

Co
ast

al Zone
 

Ma
nag

em
ent

 

aut
hor

ity
 

mak
es 

Na
tio

na
l 

Co
ast

al Zon
e 

M
an

ag
em

en
t 

Au
tho

rity
 

ref
ers

 

sam
e to

 

rec
om

m
en

ds
 

sam
e to

 
Na

tio
na

l 

Co
ast

al 

Zon
e tru

thi
ng

 -Th
e 

rep
res

en
tat

ion
 

alon
g with

 

rep
ort 

is
 

ref
err

ed to
 

NC
SCM

. Au
tho

rity
 

co
nd

uc
ts 

ins
pe

cti
on

 

map 
wo

uld
 be

 

su
bm

itte
d t

o 
Mo

EF for its 

Re
vis

ion
 o

f 

Co
ast

al Zon
e 

Ma
nag

em
ent

 
Pla

ns 

pre
scr

ibe
d a

s 

I 
say that as

 
pro

vid
ed 

in
 

CRZ 

No
tif

ica
tio

n, 201
1 

pro
ced

ure
 for 
) 

3
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�dvo
cau

c 

&N
otar

y Coa Stat
e 

Ve
nef

rad
a 

QÇ
.P.P

.E 
Gra

cias
 

O
F 

GoN 

N
O

TA
RI

A
L 

Nesekedg
 9FGreie

s 
raTE O

F 
GOA 

E
A

) 

N
O

T
A

R
IA

L
 

Dat
ed. 

..
..

. 
Sr. No, 

.2C
IC

A2
02

s 

s4
lo

4l
20

23
 

....A
t 

Pen
jim

 -
Goa 

N
O

T
A

R
IA

L
 

OTA 
T

A
R

IA
L

 l2
 

L
e 

by
 

do
ch

nd
 

Des
ak. S-l

an 

afT
inrd

 ber 

m
e 

GO
AC

OA
ST

AL
ZU

2A
CE

YE
NT

 
AU

THO
RIT

Y ME
MB

ER 
SEC

RE
TA

RY
 

DE
PO

NE
NT

 

Ve
rifi

ed a
t 

and 

no
thi

ng
 has bee

n 

co
nc

ea
led

. 

true
 and 

cor
rec

t to
 

the best
 of

 
kn

ow
led

ge
, VE

RI
FI

CA
TI

ON
 GOA 

COA
STA

L2O
:E 

CEM
ENT

 

AUT
HOR

ITY
 

ME
MB

ER 
SE

CR
ET

AN
Y 

DE
PO

NE
NT

 

pre
sen

t 

Ap
pea

l with
 

ex
em

pla
ry cos
ts. Ho

n'b
le 

Tri
bu

nal
 may 

kind
ly be

 
ple

ase
d to

 
dis

mi
ss the 

10. In
 

ligh
t of

 
the 

afo
rem

en
tio

ne
d fact
s and 

cir
cu

ms
tan

ce
s, this

 

its 
ent

ire
ty.

 
Ap

pe
lla

nts
' 

Ad
dit

ion
al 

Af
fid

avi
t 

des
erv

es to
 

be
 

dis
reg

ard
ed

 in
 

Tr
ibu

na
l's 

att
en

tio
n. 

He
nce

, the 
afo

res
aid

 

par
agr

aph
 of

 
the 

as
se

rti
on

s with
 the sole
 

int
en

tio
n to

 
de

fle
ct this

 

llo
n'"

ble
 

cat
eg

ori
cal

ly 

nam
ed the 

ans
we

rin
g 

Re
spo

nd
ent

 in
 

its 
fals

e 

GOA 
1 

2029 
GoA R

Y
 Ap

pel
lan

t are 
bas

ele
ss. 

In
 

view
 of

 
abo

ve 

pro
ced

ure
, the 

all
eg

ati
on

s 

mad
e by

 
the 

Pan
aji on

 
this 24" day of

 
Apr

il, 

202
5. 

inf
orm

ati
on

 and 
be

lie
f. 

af
lir

m
at

io
n tha

t the 

fac
ts 

sta
ted

 

he
re

in
ab

ov
e in

 
this

 

A
ffi

da
vi

t are 

I.
 

the 

ab
ov

en
am

ed
 

De
po

ne
nt,

 do
 

her
eby

 

sta
te on

 
sol

em
n oath

 and 

rep
reh

en
sib

le and 

co
nd

em
na

ble
. The 

Ap
pe

lla
nts

 

have
 Such

 

con
duc

t on
 

the part of
 

the 
Ap

pel
lan

ts is
 

com
ple

tely
 

4
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